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GENTRAJ ADMLNISTIATIVE TRIBUNAL  
GUWAHATI BENO-!: 

Origihai pp1ecatjon No; 1 

Mise Petition No: 	
/ 

Contempt Petition. No: 	 c,, lot 
Review ipplcatjon No: 	

j 
App1ebants: 	ce 	Sorzcj,vy  

Resdànts ; JCtji 

Avo cáte for the .Applecants:_ 	? 
A. 

AIvo cat fo r the Re s pond ant s: -ç .j4-e 

I 	t 
21.5.2003 I Present : The Hon'bje W. Justice D.N. J4y 	 Chcwdhury, Vice..Chajrrnan. 

cL\c4is— 	 The Hon'ble Mr. S.K. Hajra, 
I  4 	 fvmber (A). 

None appears for the applicant. Put 
up again on 23.6,2003 for orders in present 

of learned counsel for the applican 

I; 
1 	 * 1 	 • 	

mber 	 Vice-Chairman 
mb 

23 .62003 F 	None appears for the applicant. Put 
up again on 23.7.2003 for orders, 

Y41JA 

I 
Vice -Cha irma n 

mb 

I 
£2 4  IC 

vA 	th 
Vo 1   

blakjL 
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23.7.2003 Present : The Hon'ble Mr. Justice D. 

N.Chowdhury, Vice-Chairman. 

The Hon'bie Mr. N.D. Dayal, 
Member(A). 

- Heard Mr. U. Das, 'earned 
counsel for the applicant. 

Issue notice to shc, cause as 
to why contempt petition shall, not 
be initiated. 

List on 25.8.2003 for orders, 

7 	. 

Memb
:
er 	 Vice-Chairman 

mb 

. 	 25.8.2003 Present : The Hon'ble W. JustIce D.N. 
Chowdhury, Vice-Chairman. 

The Hn'.ble' Mr... K.V. Prahala-
dan, Member (A). 

Mr. A. Deb Roy, learned Sr. G. 

G.S.Q. stated that he has been instruct-

ed to appear on behalf of the respond-

ent No.Iand prays for time for filing 
reply. Prayer is allowed. List on 

24.9.2003 for orders. 

Member 	 Vice-Chairman 
mb 

	

24.9.2003 	
Mr.A.Deb Royo  learned Sr.C.G.39C, 

appearing on behalf of respodent no.1 

	

lW 	
prays for more time for filing of repl 

• Prayer allowed • List the case on 

28.10.200 for reply. 

3 	 - 

Member 

 

~Vicehairm 
bb 

• 	
. 	 28.10.2003 	List the case on 18.11.2003 for 

order. In the meantime respondents may 
file reply. 

Member 
(-/• 	4-t) 	. 	 . 	 . 

Vice-Chrman 
bb 	. 	 . 
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4 C.P. 28/2003 (In O.A. 195/2001) 

Al 

1 18.11.2003 	
present : The Hon'blSmt. Lakshi Swäi- 

nathan, Vice-Chairman 

I 	
The HOn'ble Fri S.T<. Naik, 

MminiStrate Member. 

None for the petitiOner. Fri 

Deb Roy, learned Sr. C.G.S.C. for t 

. 	I 	
respondents. Reply affidavit not file 

T4owever1 Sri . Deb Roy, learned 

C.G.S.C. submits that 11rit Petition h s 

been fil7ed. by the respondents again 

the or1erS of the Tribunal da 
III A 

04.02.20 	in O.A. No. 19512001 wh 02  

is pending before the Hon'ble Gauht 

I 	• 	
High Court. 

• 	 I

it is further noted that 
petit 	

nond 

appeare(f0r the 	
ioner on several 

I 

	

	
has been liste 

rdateS when the c.P* 
d 

exceptirg on 23.07.2003 when notiCed 

I were issued on the C.P. 

iii' the above circcumStas an3 

noting the submissions of the learned 

I 	• 	Sr. C.G.S.C., it appears that th 

petitioner 	is 	not 	
interested 	i 

I 	
. We further note tha 

pursuing the c.  

I the issues raised, in the C.P. ar 

I sub-judice 
 before the Hon'.ble Gauhat 

,Iw1 	
, 'v- 	

• 	High Court. 	In 	the 	
facts an 

circimStans of the case we do nol
- 

At-

L 	
cotSider it appropriate to contin •  

	

dl 	

with the c.. 	 e. C.P. at this stag 

	

I 	
' 	accordingly dismissed. Notice to t 

• 	
alleged 	conternflers 	

are 	ccordiflgl 

scharged. 

I 

	

I 	I 	lkcLik 	
C 

	

H 	 •' 

	

I 	
Member 	• 	 vice-Chairifi 
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- 	 C.P. 28/2003 (In O.A. 195/2001) 

	

f Lice Note 	.Oate 	 TrIbunal .s Orcier 
UT---

;--  -- 

i-8.44....2O.o3 	Present Z The Hori' bI e 	Lashmj 
SWmjnathan1 Vicehajrman. 

• 	 I 	 The Hon'bje Sri,%.K. Naik, 
- Adrflifljstratj,"Member 

No 	. 'app ' i for the 
appli nt. I r. A. Deb R4, 

	

• 	 learned 	. C.G.S.c. for the 
• 	 . 	 RespOnd  

I 
Order passed sèarately, 

irman 

.,_•c 	2-' 	 "— ,c, 
2cV\ ,LO a:: 7'de 

d 
'5 

(vrCfC- 

18.'11.20( 

Xpg 

Orders passed separately. 

MmE 	 Vice-Chairman 

I 

I 

I 
c 

I '  
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Contempt Petition No. 28 of 2003 (In O.A.195/2001). 

Date of Order : This the 18th Day of November, 	2003. 

The Hon'ble Smt. Lakshi Swaminathan, Vice-Chairman. 

The Hon'ble Shri S.K.Naik, Administrative Member. 

Sri B. Suanzalang, I.F.S. 

Divisional Forest Officer, Aizwal 

Forest Division, Aizwal, Mizoram 	 ...Petitioner 

None present for the petitioner. 

- Versus - 

Shri K.C.Mishra, lAS, 
Secretary to the Govt. of India, 
Ministry of Environment & Forests, 
Pariyavaran Bhavan, CGO Complex, 
Lodhi Road, New Delhi-3. 

Shri M.K.Sharma, IFS, 
Director General of Forests-
cum Special Secretary, Govt. of 
India, Ministry of Forests & 
Environment, Pariyavaran Bhavan, 
CGO Complex, Lodhi Road, New Delhi-3. 	... Respondents 

By Shri A.Deb.Roy, Sr.C.G.S.C. 

ORD E R (ORAL) 

SMT.LAKSHMT SWAMINATHAN (v.c) 

None for the petitioner. Sri A.Deb Roy, lerned 

Sr.C.G.S.0 for the respondents. Reply affidavit not filed. 
a 

However, Sri A.Deb Roy, learned Sr.C.G.S.0 submits that Writ 

Petition has been filed by the respondents against the orders 

of the Tribunal dated 04.02.2002 in O.A.No.195/2001 which is 

pending before the Hon'ble Gauhati High Court. 

2. 	It is further noted that none has appeared for the 

petitioner on several dates when the C.P. has been listed 

excepting on 23.07.2003 when notices were issued on the C.P. 

In the above circumstances and noting the submissions 

of the learned Sr.C.G.S.C, it appears that the petitioner is 

not interested in pursuing the C.P. We further note that the 

contd.. 
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issues raised in the C.P. are sub-judice before the Hon'ble 

Gauhati High Court. In the facts and circumstances of the case 1  

we do not consider it appropriate to continue with the C.P. at 

this stage. C.P. is accordingly dismissed. Notice to the 

alleged contemners are accordingly discharged. 

S.K.NAIK 
	 LAKSHMI SWMINTTHN 

ADMINISTRATIVE MEMBER 
	 VICE CHMRMT\N 

WO 



J 	
III 	

- 

-. 

alai 

MAY -  

IN THE HON'BLE COURT OF CENTRAL ADMINISTRATIVE TRTBTJNAL 

GUWAHATI BENTCH. -GUWAHATI  

/ 	 PETif ION NO. 	/2003 

I 	 In O.A No. 195/2001 

Sri B. Suanzalang, I.F.S. 

DivIsional 	Forest 	Officer, 	Aizwal 

Forest Division, Aizwal, Mizoram 

Applicant/Petitioner 

1. Shri K. C. Mishra, lAS, 

Secretary to the Govt. of India, 

Ministry of Environment & Forests,. 

Pariyavaran Ehavan, CGO Complex, 

Lodhi Road, New-Delhl-3. 	
t>~ 

P. Mm; FS 
'LT The Director General of Forests -

cum-Special Secretary, Govt. of 

India, Ministry of Forests & 

Enviroruilent, 	parlyavaran Ehavan, 

CGO Complex, Lodhi Road, New-Delhi - 

..RespondentS 

In the matter of :- 

An application under Article 17 of 

the Administrative Triounal Act, 1985 

for Contempt of Court. 

Contd. 
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-And- 

-
in the matter of 

Willful and deliberate violation and 

non-compliance of order dated 42.2002 

of this Hon'ble Central Administrative 

Tribunal, Guwahati Bench passed in O.A. 

The humble petition of the petitioner 

above named- 

)ST RESPECTFULLY SHEWETH: 

Thai: the petitioner Is presently posted as Divisional 

Forest Officer, Aizwal Forest Division, Aizwal Mizoram' 

That the petitioner approached this Hon'hle Tribunal by 

filing a petition which was registered as OA N. 195/2001 

claiming therein that he having joined the servIce as 

Assistant Conservator of Forest In the year 1979, he was 

entitled to he appointed on promotion to the Indian Forest 

Services in the year 1987. But due to various reasons such 

as delay in confirmation, non-holding of annual Selection 

LI 
	 Comnittee meeting as envlsaqed under Rule 5 of the IFS 

Appointment by Promotion ) Regulation, 1966 and I  non- 

reviewing the cadre after every three years as par IFS 

(Cadre) Rules, 1966, the petitioner was denied of promotion 

in time. The petitioner carves leave to rely on the O.A. 

No. 195/2001 if required so at the time of hearing of this 

arplIcatIon 

Contd. 
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That the Hon'ble Tribunal upon hearing the parties vide an 

order dated 4.2.2002 disposed of the aid 
applIcation with 

a direction that the petitioner should not suffer for delay 

in confirmation and for non holding the Annual Selection 

Committee meeting. This Hon'ble Tribunal accordingly passed 

a direction for deriding the case of the petitioner afresh 

as done in the case of J & K state SFS officers and the 

entire process was to be completed within three months 
from 

the date of receipt of the order. 
A copy of the said order dated 

4.2.2002 passed in O.A. 19512001 is 

annexed herewith as AnnxUr-A. 

4. 	That the petitioner after obtaini1g the certIfied copy of 

the said order dated 4.2.2002 submitted the same before the 

Respondents in the first week of March, 2002 and when no 

action followed even after repeated pursUaflce the 

petitioner served a legal notice through his advocate on 

2 	of March, 2003. 

A copy of the said legal notice dated 

28.3.2003 is annexed herewith as 

Annexure D . 

5. 	That 	it 	is 	stated that 

comply with 	the 	order 

195/2001 	and 	for 	same 

the respondents 

dated 	4.2.2002 

the 	Respondents 

till 	date have 

passed 	in 	O.A 

are 	liable 	to 

not 

No. 

be 

prosecuted as per provisioflS 	of 	law. 	The 	said oder dated 

4.2.2002 	have 	not been challenged 	in any 	appeal 	or any 

other proceeding before any forum. 

Contd, 
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That by not taking any decision as per order dated 4.2.2002 

of this Hon'ble Tribunal in O.A No. 195/2001, the action of 

the Respondents is a clear violation of the Hon' ble 

Tribunal's orders and direction. The respondents have 

willfully violated and flouted the order of the Hon'ble 

Tribunal. By willfully not complying the Respondents have 

shown scant regard to this HorYble TrIbunal's order and by 

such willful flouting of the order, has shown disrespect to 

the authority of this Hon'ble Tribunal. 

That the Respondents 	are 	guilty of offense of contempt of 

court 	under 	the 	Contempt 	of 	Court Act read with 	the 

relevant 	rules 	and 	procedures under the Central 

Administrative Tribunal Act, 	1965 for willful and negligent 

act 	and 	for violating 	the 	Tribunal's order dated 4.2.2002 

and 	for 	same, 	the 	Respondents 	are liable to exemplary 

punishment and to be prosecuted for the same. 

That this petition is made bonaficle and in the interest of 

justice. 

in the premises aforesaid it is 

therefore humbly prayed that your 

Lordships will be pleased to admit 

this application1 call for records of 

the case, peruse the same and issue 

notice upon the Respondents asking 

them to appear personally before this 

Tribunal to show cause as to why they 

should not be proceeded against for 

offence of contempt of court under the 

Contempt of Court Act read with 

Contd. 
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H 
relevant 	provisions 	of 	the 

Administrative Tribunal Act, 195 and 
why 

an exemplary punishment4  should not 

be passed on them for willful 

violation of the order dated 4.22002 

passed in OA No 	195112001 by this 

Hon'ble Tribuna1 	and atcr hearing 

the parties, punish . the Respondents 

accordingly and/or passsuch . and/or 

• . 	. 	other order/orders/ direeions as your '. 

Lordships deem fit and prper.  

And for this act of your kindness the humble petitioner 

shall ever pray. 	 •.. 

• 	 . 	 ,. 

II  

- 	

I 	

Contd 	

I 
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DRAFT CHARGE 

That the petitioner states that the Respondents named 

herçin this petition are liable to be prosecuted under the 

relevant provisions of the Administrative Tribunal Act, 

1985 read with the relevant provisions of the Contempt of 

Court Act, 1971 for willful defiance of the order dated 

4/2/2002 passed in O.A.No. 195/2001 by this Hon'ble 

Tribunal 

Contd. 
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CENTRAl,, ADMIN ISTflATIVi TU I 3UNM4. (JUWAI INI'X 13114C11 

• 	 original Application No, 195 of 2001. 

• 	
':4-, 

A 
Date of Order a This the 4th Day of Februnry, 2002. 

THE HcX'BLE MR JUSTICE D.N.CHOWDI-IURY, VICE CHAIRMAN. 

• THE HON'SLE MR 3(.K.SHARMA, ADMINISTRATIVE MEMSER. 

Sri. BSUanZi1ang, I.F.S. 
Divisional Forest Officer 
Aizawl Forest Division s  AiZawl 
Mjzorain. 	 . . . Applicant. 

••By Ath-ocate Mr-R.P.Sharmas 14r.13.chakrabarty 
& Mr.A.Nath. 

- Wrsus - 

Union of India 	 • 	 S  

Through the Secretary 	. 	 . 
:Mj11t8tr'Y of Forest & Envjronmcnt 	 . 	..• 
Govt. of India. Paxtyávaran Bhavan 	. • 	 . 	C.O.D.Ccmplex Locihi Road 	 . 	 . •• 
New Delhi-hO 003. 	 . 	 . 	 . S...  •. . •. 

State of tlizoram 	 . 	 S.., 	 •' S '  f •• S,•  

Through the Secretary 
••-' 	 .. Forest & Enviionment 	 . • 

Govt. of IU)zoram. )U.7aW1. 

\ . 	The Union public Service Conuniss ion . 	. 	. 	•. 
Dhàlpur House. Sajhan Road 

CA 	New Dolhi-110001(.Throuçh its secretary). 
• 	• 	 . 	 . . . . . Respondents. .. 

Mr.A.Deb Roy, Sr.C.G S.C. 

.5 	 . 	 ORDER 

	

-. 	. CHOWDHURY J.(V.C.) 	 . 

- 	- 	
.L Tfle appiicant 	O a member ot inaian Forest 

• Service and was appointed as such in terms of sub-rule 

-(1) of Rule 8 of the Indian Forest Service (Recruitment) 

Rules, 1.966 read with sub-regulation (1) of regulation 

• 	9 of the Indian Forest Service (ippointmentby Promotion) 

Regulations. 1966 in the Mizoram deqment of AGNUT cadre. 

/ 	
The ap1icant came from the State Forest Service. Mizoram 

wherein he was initially appointed as 1ssiótant Conser- 

vatorof Forests in 1979. He was confirmed in the State 

Contth. 2 

• 	 $ 	 . 	.• 	. 	. 	. 

• 	 . Of LhLQ Truo Cop 	
. 	 : . 	• 

I... 

: 14 
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1 17 nser 

• 	vator of FostB, with effect from 19.10.1984 vid& order 	 ' 

dated 9.1.1989. In the seniority list of the State Forest 

officershis name was placed at Si:. NO.2. The applicant 

S 	 in this applicatiOfla cliintRi that since he completed the :.  

required lencjth of service in 1987 in the State Forest 

S 	 Service and became eligible for considerati)n for promotion S. 

e ought to have been promoted in the year 1987 • For •, 

reasons not known the respondents did not consider the 

applicant for promOtit;fl in the year 1987 and he was only 

promotôd in the year 1996. 
5 

0' 	 24 	
The respondents submitted its written 	0 

etateientC0flttthg the claim of the 
applicant. In the  

statement. It ,as asserted that with the confer- 

JS 	of statehood on a nunber of UTS in the'late eighties 
• 

'i:'  •(( 	
\te'ratWhi1e 	ion 	rritorIc5 cadre of IFS was recon- 

0;. 	

. 	 •• 	

, 	 S 

• 	
L' 	stitüto aS jrunachal pradesh_G0a_MjZOram - Union Terri 

d 
	 • 

torieS (AOP4UT) Joint C;tdre of IFS and nttified vide 	 . S• • 

• 

	

•..'Depàrtmeflt.Of '1orsonne1 and Training Notification No. 	
1' 

	

S 	

S 	 •' 	 •... 	'i". 

S 	11031/35/88I5 
(11)0 dQted 28.12.1988. with this Noti- 	•, 

I 	 fication, the UT cadre of 
IFS ceased to 'exist and the 

• 	last time promotion of Sate Forest Service (SF5) 

officers to the UT cadte of IFS WS made in 1987. Conse- 

	

• 	
quent on the reconatitutiofl of the UT cadre' of IFS as 

I joint AGMUT cadre of IFS, several vital 
issues had to be 	 'II 

	

• 

S 	 addressed and sorted cut before further promotion of 

/ 	

State For at Service oi1cers to any of the constituent 

\ / / 
	units of thi joint c1r 	u1d be made • It hed connti 	

S 

:1 	
tuted the Joint Cadre Authority fo all the three ill 

India Service of the jcint AGMUT .vide D.C.P.TNOtifitbOn 

• 	NO..l3013/i/89_AI5( 	
dated 3.4.198. 	i1e the toWerS 	• 	

• 

S 	
i 	

and functiOflU was 
to ::' exercised uy each of thd con-

atiUeflt' Units of the joint cadre, the joint Cadre AUthO 

S •• 	 rity and the cadre Controlling AuthritY at the centre 

S 	

S 	 S  • 	• 	

Coflid.. 3 
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- - 	 - - 

nam1y. ?linhiLVy Of Itivjroiisijeiit & Fiest were considered 

by the Ministry, the Department of pErsonnel. & TrainJ.ng 

reconstitued the Joint Cadre Authority exclusively for 

IAS.and xs of the Joint AGHUT cadre vide Notification 

NO. 14015/40/92...AIS(l) dtd 11.12.1992 and advleed the 

* 

	

	respondent' to suggest revised constitution of JCA 

exclusively for xs of the Joint Cadre. The matter Was 
• 	

taken up before the Central Administrative Tribunal, 

Principal Bench and the Honble Bench of the Tribunal 	: 

by its Judgment dated 2.6.9.4 in OA.222/94 ruled that 

the .xj constituted for the IFS ci the Joint AGHUT Cadre 

vide Notification dated 3.4.9 coritjftued to exist and 

that set all the doubt-s at rest. Thereafter it had to 

iju_ndertake the exe,rci,ae of notional allocation of the 
) .......... 

41c( otion quota posts for IFS to the unite of the Joint 

;(4( 
 

cod'td in proportion to their sanctioned Senior Duty Posts 

aewas done in other two All India Sor1jces of Joint 

adre. The JCA also had to undertake the notional. alloca-. 

• •tion of the pzomotee IFS Ofiicera of the Joint Cadre to 

the constituent Units, after which only a clear picture 

could emerge about the number of promotion quota vacancIes 

in each constituent unite of Joint Cadre • There was also 
0 

	

• 	
the cadre review of the Joint AGM1JT Cadre of,  is in 1995, 

resulting .tn increase in the number of posts in the cadre 

as also In thu promotion quota for the constituent Units. 

For all theae developments it took a long time, as a 

	

•1 	

result of which no meeting of the Selection Committee as 

	

H 	 provided in the irs (1ppoiritiiient by Promotion) Regulations, 

1906 could be held after 1987 till 1995 and th iirVst 

meeting of the Selectioncoininittee aftr the UT cadre Was 

reconstjtAted as Joint iG11UT cadre of IFs was held In 1996 

on the basis of which the apjlicn was appointed on 

promotion to the Indldn Forest Service. 

Contd.. 4 
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I. 

The rest 'mdents also in the written statement 

indicated that in the year 1987, when promotion to the 	' 

UT Cadre of IFS was last made from the eligible State 	 'H 

- Forest Service (sirs) OJficern, tIi're WtIR flu pro*1 

from the Govt • of Mizoram for promotion to IFS • The app ii- 

• '' 	'.; cant was consideized by the Selection Coimiittee in its  
• 	 'LI 

• ' next meeting held in 1996 and as a rosut of which he 

was promoted to IFS and his seniority/year of allotment 

• was fixed as per rules. 	 , 

, 	We have heard Mr .B.Chakrabarty. learned 

counsel for the applicant and also Mr.A.DOb Roy. learned 	 ' 

Sr.C.G..S.Co for the re3pondents at lenth. The snatria1e 

on record clearly indicated that no Selection Connitbee 

meèing was held from 1987 till 1996. Whatever the reason 
• 	/'t , 	. 	 ,. 	 , 	 ,,  

'may be, no selection was made to the IFS duringthe afore- r 
\" 	 ' 

ajeriod though there 	 H Sl  re clear vacancies. olding  
U 	 • I 	I 	 1. i 

	

\ \\ 	of the Se 1cc tion Commi t.ee meeting each qear is a duty 
on 

ca't5tatUtori'ly Lthe respondents. Selection Coninittee 	•••,' 

is required to meet every year for the pupose of making 

' I  selection from amolcj3t the State Civil Service OEfioes 

who fulfil the conditions regarding eligibility on the 	'. 

first day of January of the year in which the Committee 

/ meets and fall within the zonc 	of consideration. Failure 

on the 1)art of the Selection Committee to meet during a 

particular year would not dispense with the requirement' 	' - 

• of pthparing the Select List for that year. If for any 

• reason the Selection Committee ca not able to meet during 	' 

a particular year, the Committee wlien it 	met 	next 

•Wou1d, while making the selection. has- 	prepared a 

separate list for each year keepiiiq in vie 	the number of 

vacancies in that year af ter cons Ldering the State Civil 

N,' 



— 	 U t 	IIIU 1T 

eU 

	

• 	Service Officor.3 who ire oligible and fell, within the 

zone of .  Consideration for selection in that year. The 
imosed 	 0 

statute 	a mandatory duty. By riot.ho1ding the Selection 

Cctnmittee meeting for a long period unfairly affected 

the career progress of the State Civil Service Officers. 

Delay in holding the Se1ection Comn.tttee meeting caused 

undue hqrdship on the applicant. If the Selection Canrni.. 

ttee meeting would have held tiw ly bi prescribed by 

statute, the applicant would have earned appointment 

much earlier in the indian Forest Service and thereby 

would have got highei year of allotment and seniority. 

. 	?4r.B.Che•krabrty, learned counsel for the applláant 	 H 

	

0 	 , 	 , 	 .. 	 0 , 	 . 	 . .. ,.. 	

•' 

referred to earlier decision of this Bench dted 1.1.2002 	
0• 

.•,S 	 ,Sf 	. 	 s, 	 Y. 
r 'rendered in case of State Forest Service and Govt. of 	. 

..............' \t1nachal pradesh in o.A.26/2000. wherein this Bench 

	

;r74•1 	- 
\ too'Jç notice of the CovL of India decision relating 
to IFS J & K cadre vide Meinorand.irn No.18014/07/95-IFS.II 

.dated 28.2.1997 In the J & 1< Cae the Govt. of India 

	

. 	 _. 	,.. 	. 	. 	 . 	 S  

, took a decision in terms of the All India Services 
S. 	 / 	 ,,, , 	 . 	 . 	 . 	 . 	 . 	 S 	 ' 	 S. 	 ' 	 S• 	

".... - 
. (Conditions of Services Residuary matters) Rules, 1960 

	

/ 	to mitiate the hardship that arose due to the delay 

	

10 	

•. in holding the meeting of the Selection Comrrittee. . . 	 - S 

	 '' 	 •' 
Intho case of Arunachaj. •Pradesh also this Bench took 

note of the said decision and accordingly directed the 
 

respondents to take up the matter afresh in confirmity 

of law and to pass a reasoned oxder. 

Considering the facts and sot of circum- 	:. 

$ 	 . 

stances of the case • we are of the opinion that it  

is 'a case in which the respondent authotity is required 	. 	
05 

to examine the matter afresh in accordance with the 	. 

provi&.tona of law. We sire 11 loo  ci the viuw thüt the 

applicant ought to have been conidered for selection 

Contd.. 6 S. 



- 	 - •c 	t' 

I1 
- r.4f 	delay 

• when 	he became  

• 

in confirming the ap1LtCaflt and similarly ,situated pbr- 

• 80fl8 cannot deprive them from conjidOratiOr
,  for promOtlOfl 

to is in due times lh 	appliCant could not be penalised 

• 

fornOt issuing the V ,  rmal confirluati0n order, to the 	 • 

appiCaflt in appropriate time* 

in t - e ci-cunstanc0B, we accordingly dirECt 

the respondents to take up the matter of the applicant 	- 	 • 

and also ofthe persons similarly situated of the 
AGIIUT 

Cadre of MiZoraJfl segment for determining 
the date of 

appointment on the basil' of existing vacancies and for 

1 
alottiflg year of allot2flCnt as v r lab' tdking aid of 

¶'• \ ll India Services 	(ConditiCrS 
of services iesidUary 	.. . 

matters). Rules. 	1960 	Th 	respondents shall complete 

the aforesaid exercise as expeditioUslY as [)ossible, 	••'-' 

preferably within three months irom the date of receipt 

of the order. 

. 	
ThL applic.atiofl is a lowod to the extent 

jndicated above. 

There shall however, be no 

costs. 	• 	. 	

• 	order as to 	• 

• 	

• 

sd/VICE CIIA1kMN4 

5d/MEflEI (d) 

• 

bb 

•\\" 	
!\'t 

	

• fl 	(IU 

	

.. 	p• 	 • 



BL°L4VUi4KR4ARIY 	 25, G.Y. PM Lane, qP  

• 	 KthhnaNagar. Near Rajmahal HoteL 
(Jja,g 	 Cjuwahati.1 Ph: 2548037, 2630823, 

Dated 2fMarch, 2W3 

To, 

• The QtaIy, 

Govt. of India, Mhilslry of Env3oicnt &Foiets, 

Pwiyâbavun Bliava,.i, CCO CompItx, 

Lodhi Rtd, Nw.flc1Ju•I100), 

No'Ua. 

Ref; Ho&ble CAT, Giwahtt Beach's judgcnient and order 

dated 4.2,2002 puiaed in O.A No. 195f2001. 

sir, 

Undertho iuFt=fi9w and iuthcity from my &lic;M Mi. B. 3uiz1ang. TFS Diviaional Forcd Otlic, 

Aizwal I'orct Divhion, Aizwal. Miznrarn, m &l øn his behalfl have to stne. here uMer a followa: 

1. 

That being aggrieved with the year of iIotmcntto the TEl and fization ofcnloiity, my client 

approached the Hon'bic Centmk Mi uit&tive Tdbuuai (1tereinaftr the Thbunal in bozt), 

	

• 	Guwahati Benthvide O.A. NO. 195/2001 and the Lon'ble Trthuttl vide judement and order 

dated 4,2.2002 allowed the upp)icati'n with a dicf ion tn the R 	udent to tic't fIsh 

decision M. the thtc my client t'ec'une eJiiWe fo, proiuotioii to the IFS in twng of Rule 3 of 

	

• 	the Ali India Sexviccs ( Conditions (if Seivicc & Rcidutiv Mutte) Rules. 1960 and the 

	

• 	entire process was to be excrcMcd w1hsi thice months tIom the (1310 ofitecipt of the or&. 

	

2. 	Tht tpy of the said order dated 4.22002 was duly himisbd to you by my client in time 

bul till date no compiuuicati.on hqs beenreceived by him inthntint him tho* the ôeciaion 

token as pertho direelion iwnlry fic iTon'btc Thhuual. 

ft/v' c7  
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1. 	That liv not ukhm am, &cision/aeiion as ner the difethnn dnied 422002 as stated above. the  

to 	deflamc mW :Q;u ; ; order pamed fl O.A. 

• No. 195i2001 

Uude1 mich circ mftnce, .1 1iieby duouh Uus notice inquest you to comply as per the 

düccton so pnwd in OA No. 19.1,12001 by pssiiig appropiiatc oidcr as dircctd by thc 

Hotf1e TribtuiJ within Ibut (tnn the (late of tnw of:tWx letter tkthng which may 

couzttnin nw client 10 file contempt petition before the linfble Thbunal and the sane ha1) 

• 	bc dorIc.withQutma!thn any 1utber 

PIMSENOTE. 

Ativowitc. 

Copy for neceay infomtion to: 

1. Tile Scaet8ry, GwL ofMizori. Depit'tmsnt oi'I?jivjronnni nd ioiuts, AizwaL 

-- 
1 	•• 	. 

• 	 Pt 	I &'.(? 
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